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NOTICE

The undermentioned Gazettes, of India Extraordinary were published up to the 7th March 1975 :—

l s s u e

44.

4 5.

4 6.

No. and Date

28th February, 1975

No DRAWBACK/PN-35/75,
No. DRAWBACK/PN-36/75,

No. DRAWBACK/PN-38/75 and No. DRAWBACK/
PN-39/75 all dated the 1st March. 1975

Issued by

Ministry of Finance

Ministry of Finance

Subject

Speech of Minister of Finance on Budget
1975-76 made on 28th February, 1975.

Substitutions for sub-serial N o s
5008, 5005, 4611, 4804 and sub-item (d) 0
sub-serial No. 5006 and the entries re-

lating to them in the table published in the
Public Notice No. DRAWBACK/PN-1
dated the 15th October, 1971.

Copies of the Gazettes Extraordinary mentioned above will be supplied on Indent to the Controller of Publications, Civil
Lines, Delhi. Indents should be submitted so as to reach the Controller within ten days of the date of issue of these Gazettes.
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mi *fwr tf\x ftrfa ITTT mf( fan *TOT f^ r
Issue No. and Date Issued by Subject

No. 19-ITC (PN)/75 dated the 3rd Ministry of Commerce Repeat operation in respect of quota
March, 1975 licences issued to established importers

for the period 1973-74 as applicable to
April 1974—March 1975.

47. ti° srftii4Ki^n/'ft° ^°-4o/75, fafT ^OT^T tfT^rfatp ^ r r *fo srfosrercrfr/'fto tr^o-i
ffo iffa^^i^n/'fro rnro-4i/75?m fcrir 15 ST^WT, 1971 ^ sranftra
?fo jrf̂ r 'n^H-n/'fro rr^o-42/75 wr ?TRaft q-'OT^jm: 1927, 1928, 4615,
ft^mr 5m3, 1975 4616^TT 5007 *fo ^Rtf t M ^ ^ I

No. DRAWBACK/PN-40/75, Ministry of Finance Substitutions for sub-ierial Nos. 1927,
No. DRAWBACK/PN-41 /75 and No. DRAW- 1929, 4615, 4616 and 5007 and the entries
BACK/PN-42/75 all 5th March, 1975. relating thereto in the table published in

the Public Notice No. DRAWBACK/
PN-I dated the 15th October, 1971.

48 . *f° 7-f o € t" f̂V" ("ft" ^ ° ) / 7 5foTPfi IIPMMM W«M4 *TTOT HT^fR 5TT T̂TWraTT ^ ftrxT ^ T ^ ipr

7TTT#, 1975 10 ^ t ? TWT ^ ^>T ( 1 9 7 4 ) %

No. 7-ETC(PN)/75 dated the 7th March, 1975 Ministry of Commerce Export against commodity Credit of Rs.
100 Million (1974) extended by the Govt.
of India to the Govt. of Bangla Desh.
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PRESIDENT'S SECRETARIAT

New Delhi, the 26th January 1975

No. 13-Pres/75.—The President is pleased to approve the
award of the Param Vishisht Seva Medal to the undermen-
tioned personnel for distinguished service of the most ex-
ceptional order;—

1. Lieutenant General Brijmohan Naraiti Das (IC 411),
Engineers.

2 Ljci-.tciant Genera] Mohinder Singh S<mdhu (IC 813).
AOC.

3 Air Marshal Hrushikcsh Moolgavkar. MVC (1644),
F(P).

4. Major General Manohar Sadashiv Patankar (IC 1087),
Inf"(Rctd).

5 Major General Raghunath Singh Hoon (MR 235)
AVSM, AMC.

6. Major General Bhaskar Mahadevan (MR 245). AVSM,
AMC.

7. Major General Ishwar Chand Katoch (IC 631), Inf
(Retd).

8. Major General Jasbir Singh Bawa (IC 438), AVSM,
Enginoeis

9. Major General Krishna Datt Vasishta (TC 627), Arty
(Retd).

10. Major General Amreck 'iuigh (IC 408), Any (Retd).

11. Major General Harke'h Chandm Gahlaut (IC 911),
Inf.

12. Major General Rajcndra Prasad (IC 684), Ally.

13. Major General Shyam Sunder Kaul (IC 2798). Inf.

14. Major General Ranjit Lal Chopra (IC 33H), Armd
Corp».
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15. Major General Oni Parkash Dattn (1C 857). Av'SM,
Engineers.

No. 14-Pres/75.—The President is pleased lo approve the
jiward of the Ali Vishishi Scva Medal U) ihc undermen-
tioned personnel for distinguished service of an exceptional
order:—

1. Brigadier Balcaj Bihaii Malhui (IC 5012), A.OC.
(Reid).

2. Brigadier Jagdish Chandra Handa (IC 1527), A.O.C.

3. Brigadier Codanda Medappa Cariappa (IC 1130), Inf.

4. Brigadier Joseph John Denis I.obo (MR 318). A.M.C.

I. Brigadier Thomas Salya Das (MR 316), A.M.C.

6. Brigadier Pothcri Cheruvari Balakrishnan (IC 46R7)
Intelligence Corps (Retd).

7. Brigadier Narinder Singh (IC 1221). Garhwal RiJie-.

8. Brigadier Knrampnt Sankara Menon (IC 5487) A E.G.
(Retil).

9. Brigadier Sharat Chandra Das (IC 1474), A.O.C. (Retd)

10. Brmadier Narayan Akram Pali) (IC 3 520). Signals
(Reid).

II . Brigadier Rajinder Pal Saiuul (IC 1131). Infanliy (Reid).

12. Brigadier Joseph Victor Pinto (IC 649). Signals Weld)

13. Brigadier Arjun Deo Afiarwal (IC 4204), K.M.E. (Reid).

14. Brigadier Kewnl Krishmi Khanna (IC 1332) Arty
(Rtd).

15. Brigadier Panmi Lal Chatterjee (IC 1366). A.O.C
(Rctd).

16. Brigadier Ajil Kumar Mitra (IC 333K), Inf.

17. Brigadier Vehipillai Krishnan Nair (IC 3201), Am.

IS. Brigadier Manohar Singh Uberoi (IC 1353, Arty.

19. Brigadier Krishnaswamy Srinivasan (IC 2722), Avly.

20. Brigiidier Gurbnchan Singh (IC 2541). Arty.

21. Brigadier Gopal Sita Ram Wakankur (IC 532). Arty.

22. Brigadier Sri Krishna Butra (IC 1218), Signals.

23. Brigadier Harnam Singh (IC 2923). A.S.C.

24. Brigadier Shunti Naiain Pandit (IC 3269), A.O.C.

25. Brigadier Peimanand (IC 6318). h.M.F..

26. Brigadier Ajil Singh (IC 1524), Signals.

27 Brigadier Amar Sinflh (IC 2905), A.S.C.
2K. Brigadier Shiri Patti Datta (IC 855), A.O.C,
29. Commodore Radhakrishnan Harii-um Tahiliani (X) (00050.

N) I.N.

30. Commodore Lakshmi Dall 'FV-wari (I.) (50007-A) I.V

31. Commodore Ram Kumar Chopra (S) (60005-Z) I.N,

32. Air Commodore Devendra Nath Gupta (2703), Medical

33. Air Commodore Walter loieph Fcrnandes (2713). F(P)

34. Colonel (Mis1-) Thankamma Zactnuiahs (NR-17'>2^,
M.N.S. (Re(d).

35. Colonel Rampraknsh Gokal Chand Sawhney (fC 1596)
Art\.

,16. Cnlonel Hargoolal (IC 6068), Art.v.

37. Captain Padavupurackal Chandy Andrews Vr C ( \ )
(00045-A), I.N.

38. Capiain Krishan Lal Chopra, VSM, (X) (00068-11!. I N
39. Captain Gopal Chandra Mitra (F) (40015-T), IN
5I1GT'74

40. Surgeon Captain James Thomas Marshall (75004-N),
I.N. (Rctd).

41. Surgeon Captain Mallapragada Chinna Ramalineeshwara
Rao (75011-B), I.N.

42. Group Captain Pelci Dennis Antony Albuquerque
13813). AF.(L)

43. Group Captain Kanwar Krishan Bali (3816), AE(L).
44. Group Captain Sanat Kumar Mitra (3870), F(P).
45. Group Captain Man Mohan Singh. Vr.. C. (4023),

V(P).
46. Lieutenant Colonel Prom Prakash Subherwal (IC "747),

Engineers.

47. Winfi Commander Paitha Kumar Dey (4404), F(P).

48. Winft Commander Inderjit Singh Sandhu (4790), F(P) .

No. l5_Pres/75.—The President is pleased to approve the
award of the'VishUhl Scva Medal to the undermentioned
personnel for distinguished service of a high order :—

1. Colonel Ranjit Kumar Gupta (MR 707), AMC (Retd).

2. Colonel Gocliwalla Gov Sorahji (MR 292) AMC (Retd).

3. lieutenant Colonel (Honv. Col) Moolchand Shrivastav
(TA 40317) Arty (TA).

4. Lieutenant Colonel Linus Aloysins Patr'tc Sequcir.i (IC
73K7), Arty.

5. Lieutenant Colonel Krishan Sarup Khurana (1C 6789),
Fngineors.

6. Lieutenant Colonel Om Parkash Sharma (TC 5928). Raf
RiHes.

7 I. iculeiiant Colonel llargobind Sinph (IC 7004), Mahar
Refit.

y. 1 ieutenant Colonel Purshottam Kumar Khunna (MR.
979) A.M.C.

9. Lieutenant Colonel Haii Nath Seih (MR 634), A.M.C

10. Lieutenant Colonel Kanwar Malkial Singh Panwar (IC
1771) AOC (Retd).

11 Lieutenant Colonel Dharam Bir Nayar (DR 10014)
Army T>cnta1 Corps.

12. Lieutenant Co'onel Manabendra Kishore Paul (IC 7959),
Lrtgirieers.

J3. Lieutenant Colonel Ombir Singh (IC 6401). Enpiocen
14 Commander Chittaghat Stanley John (E) (40097-B),

I.N.
15 Commander Achanta Vcnkata Rama Narayana Rao,

(50077-K), I.N.

16. Cormnandcr-At-Arms Kundan Lal (X) (00244-B) T.Sf.

17. Surgeon Commander Surinder Nath Luthra (D) (79B03-
A) I. N.

IK Wiiit> Commander Krishan Murari Rishi (3986), Accts.

19. Wine Commander Bana Behari Bhalttichnrjee (3990)
Fdn.

20 Winp Commander Gowrishanker Narayan Jlaindur
(4064) AEfM).

21. Wing Commander Vinay Kumar Vaish (4184), Lps.
22 Wing Commander Rathindra Nath Sen (4374) AFfl).

13. Wins: Commandci Dharam Sinfih Gupta (4643) Edn
?-! Wine Commander Kshounish Chandra Sinha (4856)

Mrtl
25. Major R.im Krishna Rai (IC 14239) Raj. Rifles
26. Major NurciJru. Bahn 'IC 12029) Guards.
27. Major (Mi&s1) Grota Sylvn (NR 12167) MNS.
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28. Lieutenant Commander Vijay Kumar Tuli (X) (00349-
T) I.N.

29. Lieutenant Commander Mehar Singh (E) (40091-R) I.N.

30. Lieutenant Commander (SDME) Krishna Sadasheo
Durge (85OO6-W), I.N.

31. Lieutenant Commander (SDS), Chakklngal Narayanan
(88502-R), I.N.

32. Squadron Leader Harsh Kumar Kausnal (5547), AE{L).

33. Squadron Leader Mrinal Kanti Som (5637). ADM.

34. Squadron Leader Om Dutt Sharma (5816), Lga.

35. Captain (Miss) Indu Sham Rao Khedekar (NR-12995),
MNS.

36. Captain Padmanabhan Nair Pookkot Madham (SL 674)
Signals.

37. Lieutenant Ravinder Kumar (ED) (70106-F), IN.

38. Lieutenant (SDP) Gurcharan Das Sharma (86816-H)
I.N.

39. Flight Lieutenant Prosanta Kumar Mukheriee (7324)
AE(M).

40. Parameswaran Nair. MCPO I (TAS 1) No. 18671, I.N.

41. Kondapurath Ramankutty Nair, MCPO (CK) I. No.
26943, I.N.

42. 29565 MWO Madavi Vcnkatram Vaidya Clk/GD.

43. 45089 MWO John Bala Chandran, GTI.

44. 204098 MWO Maha Singh Dahiya, Radar Mech.

45. JC 53553 Sub. Phrnnan Singh, Sikh Light Infantry.

46. JC 53673 Sub. Sher Singh, Engr. Rest.

47. Ramanathan Somasundaram Nalarajan, CPO (ME) No.
60455, I.N.

4«. 18718 WO Muthu Mark Oliver, Fit. I.

49. 31684 WO Diwan Chand, Fit. I.

50. 47308 WO Elamkulathu Narayanan Nair, (ACH/GD).

51. 204133 Flight Sergeant Sain Dass, Inst. Rop I.

52. 236722 Sergeant Dcba Prosad Roy, Radar Mech.

53. 250805 Corrjoral Kaippilly Radhakrishnan, Fit. II A.

The 19th March 1975

No. 16-Prea./75.—The award of Vayu Sena Medal to Wing
Commander Suraj Prakash Dutt (3649) General Duties (Pilot),
which was announced In Notification No. 18-Pres/69j dated
the 26th January, 1969, is hereby cancelled.

K. BALACHANDRAN,
Secxetary to the President

CABINET SECRETARIAT

DEPARTMENT OF PERSONNEL & A.R.

New Delhi, the 29th March 1975

No. 5/25/74-CS(I).—Corrigendum to the Rules for
the Section Officers' Grade Limited Departmental Com-
petitive Examination, 1975 notification under the Depart-
ment of Personnel and Administrative Reforms Notifica-
tion No. 5/25/74-CS(I), dated 22-6-1974, published
in the Gazette of India dated 22-6-1974.

(1) Rule 4 of the Rules should read as under :—

"4. Any permanent or regularly appointed tempo-
rary officer of the Assistants' Grade of the Central
Secretariat Service or of Grade II of the Central

Secretariat Stenographers' Service, who on 1st January,
1975 satisfies the following conditions shall be eligible
to appear at the examination :—

(1) Length of Service.—He should have rendered not
less than five years approved and continuous service in
the Assistants' Grade in the Central Secretariat Service
or in Grade II of the Central Secretariat Stenographers'
Service or in both, as the case may be.

NOTE.—Any permanent or regularly appointed tem-
porary officer of the Assistants' Grade of the Central
Secretariat Service or of Grade II of the Central Secre-
tariat Stenographers' Service who joined the Armed
Forces during the period of operation of the proclama-
tion of the Emergency issued on 26th October, 1962,
namey 26th October, 1962 to 9th January, 1968, would
on reversion from the Armed Forces, be allowed to
count the period of his service (including the period of
training, if any) in the Armed Forces towards the pres-
cribed minimum Service.

(2) Age.—(a) He should not be more than 45 years
of age, i.e., he must pot have been born earlier than 1st
January, 1930.

(b) The age limit prescribed above will be relaxable
in the case of a permanent or regularly appointed tem-
p o r a l officer of the Assistants' Grade of the Central
Secretariat Service or of Grade II of the Central Secre-
tariat Stenographers' Service who joined the Armed
Forces during the period of operation of the proclama-
tion of Emergency issued on 26th October, 1962, namely
26th October, 1962 to 9th January, 1968, and who has
reverted therefrom, to trie extent of the period of his
service (including the period of training, if any) in the
Armed Forces.

(c) The age limit prescribed will be further relaxable :

(i) up to a maximum of five years if a candidate
belongs to a Scheduled Caste or a Scheduled
Tribe.

(ii) up to a maximum of three years if a candidate
is a bona fide displaced person from erstwhile
East Pakistan and had migrated to India on or
after 1st January, 1964 but before 25th March,
1971;

(iii) up to a maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled
Tribe and is also a bona fide displaced person
from erstwhile East Pakistan and had migrated
to India on or after 1st Jajrmary, 1964 but be-
fore 25th March, 1971;

(iv) up to a maKimurn of three years if a candidate
is a resident of the Union Territory of Pondi-
cherry and has received education through the
medium of French at some .stage

(v) up to a maximum of three years if a candidate
is a resident of the Union Territory of Goa,
Daman and Diu;

(vi) up to a maximum of three years if a candidate
is a hona fide repatriate of Indiato origin from
Sri Lanka (formerly known as Ceylon) and
has migrated to India on or after 1st November,
1964 under the Indo-Ceylon Agreement of
October, 1964;

(vii) up to a maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled
Tribe and is also a bona fide repatriate of
Indian origijo from Sri Lanka (formerly known
as Ceylon) and has • migrated to India on or
after 1st November, 1964, under the Indo-
Ceylon Agreement of October, 1964;
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(viii) up to a maximum of three years if a candidate
is of Indian origin and has migrated from
Kenya, Uganda or the United Republic of
Tanzania, (formerly Tanganyika and Zanzibar);

(ix) up to a maximum of three years if a candidate
is a bona fide repatriate of Indian origin from
Burma and has migrated to India on or after
1st June, 1963,

(x) up to a maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled
Tribe and is also a bona fide repatriate of
Indian origin from Burma and has migrated to
India on or after 1st lune, 1963;

(xi) up to a maximum of three years in the case of
Defence Services personnel disabled in opera-
tions during hostilities with any foreign country
or in a disturbed area, and released as a conse-
quence thereof; and

(xii) up to a maximum ot eight years in the case of
Defqnct: Services personnel, disabled in opera-
tions during hostilities with any foreign country
or in a disturbed area, and released as a conse-
quence thereof, who belong to the Scheduled
Castes or the Scheduled Tribes;

SAVE AS PROVIDED ABOVE THE AGE LIMIT
PRESCRIBED CAN IN NO CASE BE RELAXED.

NOTE 1.—Assistants /Stenographers Grade II who are
on deputation to ex-cadre posts with the approval of the
competent authority will be eligible to be admitted to the
examination, if otherwise eligible.

This, however, does not apply to an As»istapt/Steno~
grapher who has been appointed to an ex-cadre post or
to another Service on "transfer" and does not have a
lien in the Assistants' Grftde/Stenographers' Grade II, as
the case may be.

NOTE 2.-—Assistants of the Central Secretariat Service
and Stenographers of the Central Secretariat Stenogra-
phers' Service, who have opted for appointment to the
I.F.S. (B) and have been appointed to any grade of that
Service in pursuance of such option shall not be eligible
for admission to the examination.

NOTE 3.—In the case of a Scheduled Caste Assistant
given ad hoc promotion with the benefit of "deemed"
date of promotion during the period 14th April, 1952
to the 30th April, 1954, his actual date of promotion as
Assistant will be taken into consideration for computing
the length of service in the Assistants' Grade for the
purpose of the above rule.

(2) Rule 12 of the Rules should read Under :—

"12. A candidate, who after applying for admission
to the examination or after appearing at it, resigms his
appointment in the Central Secretariat Service or the
Central Secretariat Stenographers' Service, as the ca.ic
may be, or otherwise quits the Service or severs his
connection with it, or whose services are terminated
by his Department or who is appointed to an ex^i-adre
post or to another Service on 'transfer' and does not
have a lien in the Assistants' Grp.de or the Steno-
graphers' Grade, as the case may be, will not be eligi-
ble for appointment on the resufts of this examination.

This, however, does not apply to an Assistant/
Stenographer Grade II who has been appointed on
dr-ruif.+ion to an ex-cadre post with the approval of
the competent authority."

RULES
No. 12/2/75-CSII.—The rules for a limited depart-

mental competitive examination for inclusion in the
Select List for Grade II of the Central Secretariat Steno-
graphers Service, Grade II of the Stenographers Sub-
cadre of Indian Foreign Service (B) and Grade II of the
Armed Forces Headquarters Stenographers' Service to
be held by the Institute of Secretariat Training &
Management in 1975, are published for general informa-
tion.

2. The number of persojrw to be selected for inclusion
in the select list will be specified in the Notice issued
by the Institute. /

3. The examination will be conducted by the Institute
ot Secretariat Training & Management in the manner
prescribed in Appendix to these Rules.

The dates on which and the places at which the ex-
amination will be held shall be fixed by the Institute.

4. Conditions of eligibility.—Any permanent or tem-
porary regularly appointed officer belonging to Grade
fll of the Central Secretariat Stenographers' Service/
Armed Forces Headquarters Stenographers' Service Ste-
nographers' Sub-Cadre of the Indian Foreign Service (B)
who satisfies the following conditions shall be eligible
to appear at the examination and compete for vacan-
cies in his Service only i.e. Grade III Stenographers of
the Central Secretariat Stenographers' Service will be
eligible for vacancies In Grade II d£ that Service, and
Grade III. Stenographers of the Stenographer^' Sub-
Cadre of the Indian Foreing Service (B) will be eligible
for vacancies in Grade II of the Stenographers' 'Sub-
Cadre of tile Indian Foreign Service (B) and the Grade
III, Stenographers of the Armed Forces Headquarters
Stenographers' Service will be eligible for vacancies in
Grade II of the Armed Forces Headquarters Steno-
graphers' Service.

(a) Length of service.—He should have, on the crucial
date, i.e. on 1-1-1975 rendered not less than three yea»'
approved and continuous service in Grade III of the
Service.

Provided that a Grade III Scnographer of he AFHQ
Stenographers Service who has not rendered approved
and contiguous service of three years as a Grade III
Stenographer of that Service ojii the 1st January 1975
but has randered approved and continuous service of
three years a*, a Grade ]TI Stenographer of that Service
on the 1st August, 1975 will be eligible for admission
to this examination as a special case. This relaxation
would be admissible for the examination to be held in
1975 only.

NOTE.—Grade Til officers who are on deputation to ex-
cadre posts with the approval of the competent
authority, and those having a lien in Grade III
of the Central Secretariat Stenographers' Ser-
vlco/Stenographcrs' Sub^Cadrc of the Indian
Foreign Service (B)/Armed Forces Head-
quarters Stenographers' Service, will be eligible
to be admitted to the examination, if otherwise
eligible.

(b) Age.—He should not be more than 45 years of
age on the 1st lanuary, 1975 i.e. he must not have been
born earlier than 2nd January, 1930.

(c) The upper age limit prescribed above will be
further relaxuble—

(i) up to a maximum' of five years if a candidate-
belongs to a Scheduled Caste or a Scheduled
Tribe;

(ii) up to a maximum of three years if a candidate
is a bona fide displaced person from erst-
while East Pakistan (now Bangladesh) and
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high migrated to India on or after 1st January,
1964 (but before 25th March, 1971);

(iii) up to a maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled
Tribe and is also a bona fide displaced person
from erstwhile East Pakistan (now Bangladesh)
and has migrate^ to India on* or after 1st
January, 1964 (but befoic 25th March, 1971);

(iv) up to u maximum ot three years if a candidate
is a bona fide repatriate ot Indian origin from
Sri Lanka and has migrated to India on or
after 1st November, 1̂ 64 under the Indo-
Ccylon Agreement of October, 1964;

(v) up to u maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled
Tribe and is also a bona fide repatriate Of
Indian origin from Sri l.anka and has migrated
to India on or after 1st November, 1964 under
the Indo-Ccylon Agreement of October, 1964:

(vi) up to a maximum of three years if a candidate
is a resident of the Union Territory of Goa,
Daman and Dili;

(vii) up to a maximum of three years if a candidate
is of Indian origin and has migrated from
Kenya, Uganda and the United Republic of
Tanzania (formerly Tanganyika and Zanzibai);

(viiij up to a maximum of three years if a candidate
is a bona fide repatriate of Indian origin from
Burma and has migrated to India on or after
1st June, 1963;

(ix) up to a maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled
Jribe and is also n bona fide repatriate of
Indian origin from Burma and has migrated to
India On or alter 1st June, 1963;

(x) up to n maximum of three years if a candidate
Defence Service personnel disabled in opera-
tions during hostilities with any foreign country
or in a disturbed area, and released as u con-
sequence thereof; and

(xi) up to a maximum of eight years in the case of
Defence Service personnel disabled ia opera-
tion during hostilities with any foreign country
or in a disturbed area, and released as u con-
sequence thereof, and who belongs to the
Scheduled Castes or the Scheduled Tribes.

fxii) up to a maximum of three years in the case
of Border Security Force personnel disabled in
operations during the Indo-Pakistan hostilities
of 1971 and released as a consequence thereof
and

(xiii) Up to a maximum ol eight years in the case of
Border Security Force personnel disabled in ope-
rations during the Tndo-Pakistan hostilities of
1971 and released as a consequence there-
of, who belong to the Scheduled Castes or the
Scheduled Tribes.

SAVE AS PROVIDED ABOVE, THK LIMITS PRE-
SCRJBFD ABOVE SHALL IN NO CASE BE RE-

LAXED

(d) Stenography Teft— Unless exempted from pass-
ing the Institute's Stenography Test for the purpose ot
confirmation or continuance in Grade Til of the
Central Secretariat Stenographers' Service/Stenographers'

ub-Cadrc of Indian Foreign Service (B)/Armed Forces
leadquarters Stenographers' Service he should have
iassed this Test on or before the date of notification, ot
his examination.

NIOIE.—Grade III Stenographers who are on deputation
to ex-cadre posts with the approval of the
competent authority and those having a lien in
Grade III of the Service will be eligible to be
admitted to the examination, if otherwise eli-
gible.

This, however, does not apply to a Grade HI Stc, i
yapher who has been appointed to an ex-cadre post or
o another Service on "transfer" and does not hnve a
lien in Grade III of the Central Secretariat Steno-
graphers' Service/Stenographers' Sub-Cadre of Indian
Foreign Service (B)/Armed Forces Headquarters Steno-
graphers' Service-

5. The decision of the Institute as to the eligibility or
otherwise of a candidate for admission to the examina-
tion shall be final.

6. No candidate will be admitted to 1hc examination
unless he holds a certificate of admission from the Insti-
tute.

7. Candidates must pay the fee prescribed in para 5
of !hc Institutes' 'Notice.

"A candidate who is or has been declared by the In-
stitute to be guilty of-—

(i) obtaining support for his candidature by any
means, or

(li) (impersonating, or
(iii) procuring impersonation by any person, or
(iv) submitting fabricated documents or docu-

ments which have been tampered with, or
(v) makkg statements which are incorrect or false.

or suppressing material information, or
(vi) resorting to any other irregular or improper

means in connection with his candidature for
the examination, or

(vii) using unfair means in the examination hall,
or

(viii) misbehaving in the examination hall, or

(Lx) attempting to commit or, as the case mav be,
abetting the commission of all or any of the
acts specified in the forgoing clauses,

may, in addition to rendering himself liable (o criminal
prosecution, be liable :

(a) t0 be disqualified by the Institute from the
examination for which he is a candidate; or

(b) to be debarred either permanently or for a
specified period—

(i) by the Institute, from any examination or
selection held bv them;

(ii) by the Coin!nil Government, from uny
employment under ihcm; and

(c) to disciplinary action under the appropriate
rules.

10. After the examination, the candidates will be
arranged bv the Institute, I.IT three separate lists in the
order of merit, as disclosed by the aggregate marks finally
.warded to each candidate; and in that order so many
candidates as are found by the Institute to be qualified
by the examinations shall be recommended for inclusion
i.n the Select List of Grade II of the Central Secretariat
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Stenographers' Service. Stenographers.' Sub-Cadre oi
Indian. Foreign Sen ice (B) and Armed Forces Head-
quarters Stenographers' Service up to the required
number.

Nofp..—Candidates should clearly understand that this
is a competitive and not a qualifying examination.
The number of persons to be included in the
Select List for Grade 1L of the Central Secre-
tariat Stenographers" Service and Stenographers'
Sub-Cadre of Indian Foreign Service (B) and
Grade II of the Armed Forces Headquarters
Stenographers' Service on the results of the
examination is entirely within the competence
of Government to decide. No candidate will,
therefore have any claim for inclusion in the
Select List on the basis of performance in this
examination as a matter of right.

lJ. The torm and manner of communication of the
result of the examination to individual candidates shall
be decided by the Institute in its discretion and the
Institute will not enter into correspondence with them
regarding the reM-ilt.

10. Success in the examination confers .no right to
".election unless Government are satisfied after such en-
quiry as may be considered necessary, tHat the candidate
is eligible and suitable in all respects for selection.

11. A candidute, who after applying for admission to
the examination or after appearing at it, resigns his
appointment in the Ccnlral Secretariat Stenographers'
Service or Stenographers' Sub-Cadre of Indian Foreign
Service (B) or Aimed Forces Headquarters Steno-
graphers' Service or otherwise quits the Service or
severs his connection with it. or whose services are
terminated by his Department or who is ̂ appointed to
nil ex-cadre post or to another service on "transfer" and
does not have a lien in Grade ]]] of the Central Secre-
tariat Stenographers' Service or Grade HI of Steno-
graphers' Sub-Cadre of Indian Foreign Service(B) or
Armed Forces Headquarters Stenographers Service will
mot be eligible for appointment on the results of this
Examination.

This, however, doos not op ply to a Grade ill Steno-
grapher who has been appointed on deputation to an cx-
cidrc post with the approval of the. competent authority.

K. B NAfR.
Under Secretary

APPENDIX

The subjects of the written examination and the maxi-
mum marks for each subject will be as follows :—

PART A—WRITTEN TEST

Subject - lime allowed Maxi. Marks.

(i) English . . . . 3 hrs. 100
fii) General Knowledge ,. 3 hrs. 100

Purr R. SHORTHAND ITS I" IN HINDJ OR JN
i-NGLISH (FOR THOSE WHO QUALIFY AT THE
WRITTEN TFSl"). 200 Minks.

Noi"L".--Candidates will be required to transcribe their
Nhortband notes on typewriters and for this purpose they
will be required lo bring their own typewriters with them.

Part C.—Evaluation of record of service of such of the
candidates as may he decided by the Institute in their dis-
cretion carrying a, maximum of 100 marks.

2. The syllabus for the Written Test and the scheme
of the Shorthand Tests will be as shown in the Schdeule
to his Appendix.

3. Candidates arc allowed the option to answer paper
(ii) General Knowledge of the Written Test either in
Hindi (Devanagari) or in English. The option will apply
to the complete paper and not to a part thereof.

CANDIDATES WHO OPT TO ANSWER THE
AFORESAID PAPER IN HINDI (DEVANAGARI I
WILL BE REQUIRED TO TAKE THE SHORTHAND
TEST ALSO IN HINDI (DEVANAGRl) ONLY; AND
CANDIDATES WHO OPT TO ANSWER THE AFORE-
SAID PAPER IN ENGLISH WILL BE REQUIRED
TO TAKE THE SHORTHAND TESTS ALSO IN
ENGLISH ONLY.

NOTE 1.—Candidates desirous of exercising the option
to answer paper (ii) General Knwoldege of the
Written Test and take Shorthand Tests in Hindi
(Dcvamagari), should indicate their intention to
do so in Col. 6 of the application form, Other
wise, il will be assumed that they will take the
Written Test and Shorthand Tests in English.

The option once exercised shall be treated as final, and
no request for alteration in the .said column shall be ordi-
narily entertained.

NOTE 2.—Candidates who opt to take the shorthand tests
i.n Hindi will be required to learn English steno-
graphy, ajid vice versa after their appointment.

NOTF. 3.—A candidate wishing (o take the examination
at an Indian Mission abroad and exercising the
option to answer paper (ii) General Knowledge
and take the Stenography Tests im Hindi in
terms of para 3 above, may be required to
appear at his own expense, for the Steno-
graphy Tests at any Indian Mission abroad
where necessary arrangements for holding such
tests arc available.

NOI'H 4,—-No credit will be given for answers written on
Shorthand test taken in a language other than
the one opted by the candidate.

4. Paper (i) English of the Written Test, must be
answered in English by all candidates,

5. Candidates who satisfy the minimum qualifying
standard in the dictation at 120 words per minute will
uwik above the candidates who obtain the same standard
in the dictation at 100 words per minute, persons in each
group being arranged inter ie in order of their merit as
disclosed by the aggregate marks awarded to each candi-
date (cf. Part B of the Schedule below).

6. Candidates musl write the papers in their own hand
In no circumstances will they lie allowed the help of a
scribe to write answers for them.

7. The Institute have discretion to fix qualifying marks
in any or all subjects of the examination.

8. Only those candidates who obtain such minimum
qualifying marks in the written test as may be fixed In
the Institute in their discretion will be called for short-
hand test.

9. Marks will not be allotted for mere superficial
knowledge.

10. Deduction up to 5 per cent of the maximum marks
lor the written subjects will be made for illegible hand-
writing,

1 1. Credit will be given for orderly, effective and exact
expression, combined with due economy of words in all
subjects of the examination.
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SCHEDULE

Standard and syllabus of the written test

PART—A

NOTE.—The standard of the question papers in Part A
will be approximately that of the Matriculatiop examina-
tion of an Indian University.

English.—The paper will be designed to test the can-
didates' knowledge of English Grammar and Compo-
sition and generally their power to understand and
ability "to write correct English, Account will be taken
of arrangement general expression and workmanlike use
of the language. The paper may include question on
essay writing; precis writing; drafting; correct use of
words; easy idoms and prepositions; direct and indirect
speech, etc.

General Knowledge.—Some knowledge of the Consti-
tution of India, Five Year Plans, Indian History and
Culture, General and Economic Geography of India,
current events, everyday science and such matters of
every day observation as may be expected of an educated
person. Candidates' answers *re expected to show their
intelligent understanding of the questions ajnd not detailed
knowledge of any text book.

PART—B

Scheme of Shorthand Tests

The Shorthand Tests in English will comprise two
dictation t»sts, one at 120 words per minute tor seven
*iinutes and another at 100 words per minute for ten
minutes which the candidates will be required to trans-
cribe in 5 and 50 minutes respectively.

The Shorthand Tests in Hindi, will coprise two dicta-
tion tests, one at 120 words per minute for seven
minutes and another at 100 words per minute 'for 10
minutes which the candidates will be required to trans-
cribe in 45 and 50 minutes respectively.

MINISTRY OF HEALTH & FAMILY PLANNING

(DEPARTMENT OF FAMILY PLANNING)

New Delhi, the 25th February 1975

RESOLUTION

No. N. 13023/13/74-IUD./L—In supersession of the
Ministry of Health and Family Planning (Department of
Family Planning) Resolution No. 1-11/72-IUCD, dated
the 20th December, 1972, the Government of India has
decided to reconstitute the Committee to advise Govern-
ment on all technical problems connected with Family
Planning Programme in the field.

2. The composition of the reconstituted committee
shall be follows :—

Chairman

1. Commissioner (FP & MCH).

Members

2. Commissioner (RHS), Dte. GHS.

3. Director, National Institute of Family Pl;i|oning,
New Delhi.

4. Director General, Indian Council of Medical Re-
search or his representative.

5. President, Federation of Obstetrics & Gynaeco-
logical Society of India or his representative
(Dr. C. L. Jhaveri Jya Deep, 224, Lady-
Harding Road, Matunge, Bombay-16),

6. Dr. I. Bhooshna Rao, Prof, and Head of the
Department of Forensic Medicines, Medical
College, Belgium.

7. Dr. Raghvepdra Rao, Director of Health Services.
& F.P. Andhra Prades.li, Hyderabad.

8. Dr. G. P. Srivastava, Director of Medical &
Health Services, U.P., Lucknow.

9. Dr. P. R, Sondhi, Director of Health Servicos,
Govt. of Haryana, Chandigarh.

10. Dr. K. Y. Shrikhande, F.R.C.S., Director ot
Health Services, Madhya Pradesh, Bhopal.

11. Dr. P. K, Devi, Research Sabbatical, Institute ot
Reproductive Biology, Jehangir Marwanji Street,
Parel, Bombay-12.

12. Dr. B. N. Purandare, Dean, Nowrosjee Wadia
Maternity Hospital, Acharya Dhonde Marg,.
Parel, Bombay-12.

13. Dr. V. N. Shrikhande, F.R.C.S., Dhuru Tarrace,
N. C. Kelkar Road, (mar Tilak Bridge), Dadttr,
Bombay-400028.

Member Secretary

14. Deputy Commissioner (TO) Department of
Family Planning.

3. The terms of reference of the Committee shall be
to consider and advise Government on' all problems in-
cluding administrative, organisational and technical aa-
pects connected with the Family Planning Programme-
in the field with particular refer?nce to IUD and sterili-
sation procedures, M.T.P. nnd oral contraceptives.

4. The Committee shall have power to co-opt/invite
experts of the concerned aspects of the programme to
attend its meetings.

5. The life of the Committee shall be one year.

6. Non-official members of the Committee shall be
entitled to the grant of travel\\«ng and daily allowances
for attending the meetings of the Committee at the rates
admissible to an officer of the ibjghest grade in Cass I <
the Central Services. Members of tho Committee wN1

are Government servants will draw travelling and daily
allowances as admissible to them from the same sour
from which they get their pay.

7. The expenditure involved is to be met from within
the sanctioned budget grairrt under "Demand No. 42
Family Planning, Major Head 281-B Family Planning B.
1(1)—Technical Wing at Headquarters B, 1(T) O ,
Travel Expenses 1974-75".

ORDER

ORDERED that a copy of the Resolution be communi-
cated to all the Stale Governments.

ORDERED also that the Resolution be published in the
Gazette of India for General Information

SERLA GREWA1

Joint Secy. & Commissioner (FP>
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MINISTRY OF RAILWAYS

(RAILWAY BOARD)

Rules for Upper Division Grade (Railway Board) Limited
Departmental Competitive Examination, 1975

New Delhi, the 22nd March 1975
No. E75061/RB3.—The rules for a limited departmental

competitive examination for inclusion in the Select List for
the Upper Division Grade of the Railway Board Secretariat

• Clerical Service to be held by the Institute of Secretariat Train-
ing & Management in September, 1975 are published for
.general information.

2. The number of persons to be selected for inclusion in
the Select List will be specified in the Notice issued by the
Institute. Reservations shall be made for candidates belong-
ing to the Scheduled Castes and the Scheduled Tribes in
-respect of vacancies as may be fixed bv the Government.

Scheduled Castes/Tribes mean nny of the Castes/Tribes
mentioned in the Scheduled Castes/Tribes Lists (Modifica-
tion) Oder, 1956 read with the Bombay Re-organisation Act,
1960, the Punjab Re-organisation Act. 1966, the Scheduled
Castes and Scheduled Tribes Order (Amendment') Act, 1956,
the Constitution, (Jammu and Kashmir) Scheduled Castes
Order 1956 the Constitution (Andaman and Nicobar Is-
lands) Scheduled Tribes Order, 1959, the Constitution (Dadra
and Nagar Haveli) Scheduled Castes Order. 1962, the
Constitution (Dadra and Nagar Haveli) Scheduled Tribes

'Order, 1962, the Constitution (Pondicherry) Scheduled Castes
Order, 1964, the Constitution (Scheduled Tribes) (Uttar
Pradesh) Order, 1967, the Constitution (Goa, Daman and
Diu) Scheduled Castes Order 1968, the Constitution (Goa
Daman and Diu) Scheduled Tribes Order, 1968, and the
Constitution (Nagaland) Scheduled Tribes Order, 1970.

3. The examination will be conducted by the Institute of
Secretariat Training and Management in the manner pres-
cribed in the Appendix to these Rules.

The dates on which and the places at which the examina-
tion will be held shall be fixed bv the Institute.

4. Any permanent or regularly appointed temporary officer
of the Lower Division Grade of the Railwav Board Secre-
tariat Clerical Service, who satisfies the following conditions
shall be eliwble to appear at (he examination :—

(1) Length of Service.—He should have rendered on tbc
1st January, 1975 a continuous service of not less than 5
years in the Lower Division Grade of the Railway Board
Secretariat Clerical Service.

Note 1,~The limit of five years of npproved and conti-
nuous service will also apply if the total reckonable service
of a candidate is partly as a Lower Division Clerk and partly
as Upper Division Clerk in the Railwav Board Secretariat

•Clerical Service.

Note 2.—Any permanent or regularly appointed temporary
Lower Division Clerk of Ihc Railway Board Secretariat Cleri-
cal Service who joined the Armed Forces during the period
of operation of the proclamation of Emergency issued on
26th October, 1962, namely, 26th October. 1962 to 9th Janu-
ary, 1968 would on reversion from the Armed Forces be
allowed to count the period of his service (including the
period of training, if any) in the Armed Forces towards the
prescribed minimum service.

Note 3.—The Lower Division Clerks who arc on deputa-
tion to ex-cadre posts with the approval of the competent
authority will be eligible to be admitted to the examination.

. if otherwise eligible. This however, does not apply to Lower
"Division Clerk, who has been appointed to an ex-cadre post
or to another Service on "transfer" and does not have a lien
in the Lower Division Grade of the Railwav Board Secreta-
riat Clerical Service.

(2) Ape.—(a) He should not be more than 45 years of
ape on 1st January, 1975 i.e. he must not have been born
•earlier than 2nd January, 1930.

(b) The age limit prescribed above will be rclaxat>le in the
case of a perrrmnent or regularly appointed temporary officer
of the Lower Division Grade of the Railwav Board Secre-
tariat Clerical Service who joined the Armed Forces during the
period of operation of the Proclamation of Emergency issu-
ed on 26th October,'1962, namely 26th October, 1962 to

9th January, 1968 and who has reverted therefrom to the
extent to the period of his service (including ihe period of
training if any) in the Armed Forces.

(c) The age limit prescribed above will be further relax -
able:—

(i) up to a maximum of five years if a candidate be-
lonRs to a Scheduled Caste or a Scheduled Tribe;

(ii) up to a maximum of three years if a candidate is
a bona fide displaced person from Bangladesh (for-
merly East Pakistan) and has migrated to India on
ot after 1st January. 1964, but before 25th March,
1971;

(iii) up to a maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled Tribe
and is also a bona fide displaced person from
Bangladesh (formerly East PakisUn) and has mig-
rated to India on or after 1st January. 1964, but
before 25th March, 1971;

(iv) up to a maximum of three years if a candidate is
a bona fide repatriate of Indian oriftin from Sri
Lanka (formerly Ceylon) and has migrated to Tnaia
on or after 1st November. 1964, under the Iudo-
Ceylon Agreement of October, 1964;

(v) up to a maximum of eight years if a candidate
belongs to a Scheduled Caste or a Scheduled Tribe
and is also a bona fide repatriate of Indian oiioin
from Sri Lanka (formerly Ceylon) and has micrated
to India on or after 1st November, 1964 under the
Indo-Ceylon Agreement of October, 1964;

(vi) up to a maximum of three years if a candidate is
of Indian origin and has migrated from Kenya,
Uganda and the United Republic of Tanzania (for-
merly Tanganyika and Zanzibar);

(vii) up to a maximum of three years if a candidate is
a bona fide repatriate of Indian origin from Burma
and has migrated to India on or after 1st June,
1963;

(viii) up to a maximum of eight years if ft candidate
belongs to a Scheduled Caste or a Scheduled Tribe
and is also a bona fide repatriate of Indian origin
from Burma and has migrated to India on or after
1st June, 1963;

(ix) up to maximum of three years in the case of
Defence Service personnel disabled in operations
during hostilities with any foreign country or in a
disturbed area, and released as a consequence
thereof;

(x) up to a maximum of eight years in the case of
Defence Service personnel, disabled in ooerations
during hostilities with anv foreign country or in a
disturbed area, and released as a consequence
thereof who belong to the Scheduled Castes or the
Scheduled Tribes;

(xi) up to a maximum of three years if a candidate is a
resident of the Union Territory of Goa, Daman
and Diu;

(xii) up to a maximum of three years in the case of
Border Security Force personnel disabled in diera-
tions durinc the Indo-Pakistan hostilities of 197!
and released as a consequence thereof; and

(xiii) up to a maximum of eight years in the case of
Border Security Force personnel disabled m opera-
tions during the Indo-Pakistan hostilities of 1971
and released as u consequence thereof who belong
to the Scheduled Castes or the Scheduled Tribes.

SAVE AS PROVIDED ABOVE THE AGE LIMIT
PRESCRIBED CAN IN NO CASE BE RELAXED.

(3) Typewriting Test.—Unless exempted from passing the
Monthly/Quarterly Typewriting Tent held by Union Public
Service Commission/Secretariat Training School/Institute of
Secretariat Training and Management for the purpose of
confirmation, in the Lower Division Grade, he should have
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p.issed thi-, test on or before the date of notification of tins
examination.

5. I he decision of tlie Institute as to the eligibility oi
otherwise of a candidate for admission to the examination
shall be final.

6 No candidate will be Admitted to (he examinat'on un'c-n
IIL holds a certificate ol admission from the Inst'tuto.

7 A candidate who is or has been declared by the Insti-
tute to be guilty of— •

(0 obtaininc suppoit for his candidature by an\
means, of

(ii) impersonating, or

(nil procuring impersonation by anv person, or

(iv) submitting fabricated documents oi documents
which have been tempered with, or

(v) making statements which are incorrect or false, or
suppressing mutenal infoimation. or

(vi) resorting to an} oiher irregular or impropci means
in connection with his candidature for the exami-
nation, or

(vji) mini; unfair means in the examination hall, or

(vm) misbehavine in the examination hall, or

(i\) attempting to commit or, as the case may be, abei-
tinR the commission of all or anv of Ihc acts
specified in the foreign clauses.

may. in addition to rendering himself liable to criminal
prosecution, be liable :—

(a) to be disqualified by the Institute from the exami-
nation for which he is a candidate; or

(b) to be debarred either permanently or for a specified
period :-—
0) by the Institute, from any examination oi selec-

tion held bv them;
(ii) by the Central Government, from any emplo\-

ment under them; and

(c) to disciplinary action under the appropriate rules.

S. Any attempt on the part of u candidate to obtain sup-
porl for his candidature by any means may be held by the
institute to be a conduct which would disqualify him for
cuimis'sion to the examination.

9. (i) Candidates must pay the following fee to the Insti-
tute with the completed application form :

Rs. 12.00 (R.s. 3 00 in the case of candidates belong-
ing to the Scheduled Castes and Scheduled Tribes).

(ii) The fee mentioned above should be paid by means
of CROSSED Indian Postal Orders payable to the
'Institute of Secretariat Training & Management',

10. After the examination, the candidates will be arranged
bv the Institute in the order of merit as disclosed bv the
iiKKTCfiate marks finally awarded to each candidate and jn
thnl order so many candidates as aie found bv the Institute
to be qualified by the examination shall be recommended for
inclusion in the Select List for the Upper Division Grade UP
to the required number except those claiming fee concession
under para 5(iii) of the Notice.

Provided that the candidates tielpnumf* lo anv of the Sche-
duled Castes or Scheduled Tribes, may, to the extent the
mimbcr ot vacancies received for thv Scheduled C istfs and
Scheduled Tribes cannot be filled on the basis /if the cener.il
standard be recommended by the I nstitutc by a relaxed
standard to mate up the deficiency in the reserved auot.i,
subject to Ihe fitness of these candidates, foi inclusion in
the Select List for the Uppcd Division Grade, irrespective of
their tanks in the order of merit at the examination.

Note.—Candidates should clearly understand that this is
a competitive and not n qualifying examination. The num-
ber of persons to be included in Ihc Select List for the

Upper Division Grade on the results of the examination is
entirely within the competence of Government to decide.
No candidate will, therefore, hnve any claim for inclusion
in the Select List on the basis of his performance in this
examination, as u matter of rijibt.

11. The form and manner of communication of the result
o[ the examination to individual candidates shall be decided
by the Institute in its discretion and the Institute will not
cntel into correspondence with them legarding the result.

12 Success in the examination confers no right to selec-
tion unless Government are satisfied, aftei such enquiry n->
mav be considered necessaiy. that the candidate is eligible
and suitable in nil respects for selection.

13. A candidate, who after applying for admission to the
examination or after appearing at it, resigns his appoint
ment in the Railway Board Secretariat Clerical Service, ut
otherwise quits the Service or severs his connection vurl-
it, or whose service, are terminated by his Department or
who is appointed to an ex-cadre post or to another Servic
on 'transfer' and does not have a lien in the Lower Division
tirade will not be eligible for appointment on the icsults of
Ihis examination.

This, however, does not applj lo a Lower Division Clerk
who has been appointed on deputation to an ex-cadre posf
with the approval of the competent authority.

G. S. THIRUMALAI,
Under Secretary,

Railway Board

APPENDIX

'I he examination shall be conducted according to the
lolloping plan :

Fait I--Written examination cariyinc a maximum ol 300
marks in the subjects as shown in para 2 below

Part Il.—Evaluation of record of service of such of the
candidates who attained at the written examination a mini-
mum standard as mav be fixed bv the Institute in their
discretion carrying a maximum of 100 marks.

2. The subjects of the written examination in Part J the
maximum marks allotted to each paper and the time ailov\
ed will be as follows:

Subiccts Maximum marks Time allowed

(i) Essay and precis-writing

(b) Precis-writinp 501 2 hours
M00

(a) Essay 50j

Hi) Noting & Drafting and
Office Procedure 100 2 hours

(iii) General knowledge 100 2 hours

3. The syllabus, for the examination will be as shown in
the attached schedule.

4 Candidates we allowed the option to answer the papers
in hnchsh or in Hindi (Devunaizari) subject to the condition
that at least one of the papers vi7., (i) Essav and Preci,
Writing, or On Noting and Drafting and Office Procedure
or (in) Genernl Knowledge must be answered in English.

Note 1.—The option will ht- for a complete pupci and
not i'cu different questions in iht? s ime paper

Note 2.—Candidate, desirous of exci rising the option to
answer the aforesaid papers in Hindi (De\ariipri) or EnpJisJi
should indicate their intention to du so ekarlv in co'umn ^
of Int. application form; otherwise it wou'd lie peisumed 'h-i
iht'\ would answer the p.ipeis in Rni»hsh

^ Note 3.—The option once exercised shall be treated ;n
final mul no request foi alteration in column 5 of the appli-
cation iorm shall be entertained.
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Nole 4.—Question papers will be supplied both in Hindi
and Ennlish.

5. Candidates must write the papers in their own hand.
In no circumstances will they be allowed the help of a scribe
to write the answers for them,

6. The Institute have discretion to fix qualifying marki in
any or all of the subjects at the examination.

7. Marks will not be allotted for mere superficial know-
ledge.

8 Deduction upto 5 per cent of the maximum marks in
the written subjects will be made for illegible handwriting.

lJ Credit will be Riven for orderly, effective and exact
expression combined with due economy of words in all sub-
jects of the examiDation.

SCHEDULE

Syllabus of the Examination

1. Essay and Precis Writing :

(a) Essay—An essay to be written on one of the
several specified subjects,

(b) Precis WritinR—Passages will usually be set for
summary or precis.

2. Notinp & Draftinft and Office Procedure.—The paper
on Noting & Drafting and Office Procedure will be designed
to lest the candidate's knowledge of Office Procedure in the
Secretariat and Attached Offices and generally their ability
to write and understand noles and drafts, Candidates arc
required to study the Manual of Office Procedure issued by
the Railway Board and the rules of procedure and Conduct of
business in the Lok Sabha and the Rajya Sabha for this pur-
pose.

3. General Knowledge.—The paper on General Knowledge
will be intended inter alia to test the candidates' knowledse
ill Indian GcoRraphy as well as the country's administration,
ns also intelligent awareness of current affairs, both national
and international which an educated person may be expected
to have. Candidate's answers are expected to show their
intelligent understanding of the question and not detailed
knowledge of any text books, reports etc.

MINISTRY OF LABOUR

RESOLUTION

New Delhi, the 7th March 1975

No. Q-l3012(5)/72-WE.—In pursuance of the recommen-
dations made by the Estimates Committee (Fifth Lok Sabha)
in its Fourth Report, the Government of India, Ministry of
Labour, constituted, by their Resolution No. Q-13012(5)/72-
WE dated the 29th July, 1974, a Committee, known as Wor-
kers' Education Review Committee to review the Workers'
F.ducation Scheme and to evaluate its impact on workers,
trade unions and employers and to make its recommenda-
tions to Government within six months. The Government
have decided to extend the time limit for submission of the
Committee's recommendations upto the 31st July, 1975.

ORDER

ORDERED that a copy of the Resolution be communi-
cated to all concerned.

ORDERED also that the Resolution be published in the
Gazette of India for general information.

HANS RAJ CHHABRA,
Deputy Secy.
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